(Under Regulat

FORM A
PuBLIC ANNOUNCEMENT
ion 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
POLAR MARMO AGGLOMERATES LIMITED

Name of corporate debtor

Date of incorporation of corporate

debtor

Authority under which corporate debto
is incorporated / registered

Corporate lde

Liability Identification No. of corporate

debtor

Address of the registe
principal office (if any) of corporate

debtor
Insolvency €O

respect of corporate debtor

RELEVANT PARTICULARS
Polar Marmo Agglomerates Limited

r | Registrar of Companies, Rajasthan, Jaipur

ntity No. / Limited

L14102RJ1 987PLC007839

~

SPp  1-3. Industrial Area,
Udaipur-313001, Rajasthan.

red office and Pratap Nagar,

mmencement  date  in Order  pronounced by the NCLT on
23.06.2022 for initiation of CIRP in case of
Corporate Debtor and coy of the order

uploaded on NCLT Website on 28.06.2022

7. | Estimated date of closure of insolvency 70.12.2022 (180 Days from the Insolvency
resolution process Commencement Date)

resolution professional
[ ast date for submission of claims

Classes of creditors, if any, under

R

Se e

\

Name and registration number of the | Mr. Hari Babu Sharma

insolvency professional acting as | Reg. No.:lBB]/lPA-OO2/lP-N00767/2019-

with the Board

Address and €

correspondence

clause (b) of
section 21, asc

identified to
Representative

(Three names for each class)
(a) Relevant Forms and

(b) Details

interim resolution professional

Address and ¢
resolution professional. as registered

resolution professional
Names of Insolvency Pr

2020/12477

“mail of the interim Address: C 131, Kardhani Scheme, Kalwad
Road. Jaipur 302012, Rajasthan.

E-mail: hari54_sharma rediffmail.com
Address: C 131, Kardhani Scheme, Kalwad
Road, Jaipur 302012, Rajasthan.

E-mail: hari54_sharma@rediffmail.com

“mail to be used for
with  the interim

sub-section (6A) of
ertained by the interim

1.NA
2.NA
3.NA

ofessionals
act as Authorised
of creditors in a class

Weblink:
of authorized http://ibbi.gov.'m/downloadform.html

representatives are available at: | Physical Address:

C 131, Kardhani Scheme, Kalwad Road,

s 12.07.2022
Name the class(es) - NA
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Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of the Polar
Marmo Agglomerates Limited on 23.06.2022 i.e. Insolvency commencement date. the
copy of order was uploaded on 28.06.2022.

The creditors of Polar Marmo Agglomerates Limited. are hereby called upon to submit
their claims with proof on or before 12.07.2022 to the Interim Resolution Professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 30.06.2022

Place: Jaipur
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Economy: Macro, Micro & More

Core Sector Output Grows to
13-mth High of18.1% in May

Cement, coal, fertilizers & power clock double-digit expansion over pre-Covid levels

May Fiscal Deficit at
12.3% of FY23 Target

Our Bureau

New Delhi: India’s infrastructure
sector grew at a 13-month high of
18.1% in May from a year ago, boost-
ed by the low base of last year when
the second wave of Covid had dis-
rupted the economy:

Growth is expected to moderate as
this base effect wanes.

The Index of Eight Core Industri-
esisup13.6% inthe firsttwomonths
of FY23 from a year ago, data re-
leased on Thursday showed.

The index measures the output of
eightkey infrastructure industries
- coal, crude oil, natural gas, refin.
ery products, fertilisers, steel, ce-
ment, and electricity.

“The core sector growth for May
printed at a robust, but optically
misleading 18%, boosted by the low
baseof the second wave of Covid-19,
and coming in at the lower end of
our expectations range of 18-20%,”
said ICRA chief economist Aditi
Nayar.

The index was up2.5% sequential-
Iy in May over Apriland8.1% in the
month from the pre-covid levels.

The index has a 40.27% weight in
the Index of Industrial Production
(IIP). The high core sector growth
should boost the industrial growth
inMay.

cxp\,cl the IIP to expand by 16-

May 2022, benefitting from
the hlgh growthinthe coresectoras
well as various other high-frequen-
¢y indicators,” Nayarsaid.

Several high-frequency indicators
such as goods and services tax col-
lections, freight loading, electricity
generation, and automobile sales

suggest the Indian econo-

my has held firm despite

high inflation and rising
interestrates.

BROAD-BASED GROWTH

All eight sectors included in the in

dexreported stronggrowth.

Coal output grew 25.1% while fer-
tiliser production was up 22.8% in
May from a yearago. Cement output
rose 26.3%, slightly more than elec-
tricity generation which was up
22%. The output of refinery prod-
ucts was up16.7%. Crude oil output
was upamodest 4.6% while natural
gasproductionrose7%.

“The coal output despite register-
ingdoubledigitgrowth in May 2022is
still only85.6% of the pre-COVID pro-
duction level (February 2020),” India
Ratings said in a note. “All the other
sectorsexcept electricity and natural
gas are also marginally higher than
the pre-COVID level indicating that
intermsof robust recovery they still
havealong way togo.”

OurBureau

New Delhi: The Centre’s fiscal
deficit was12.3% of the FY23bud-
getestimate at the end of May on
the back of higher expenditure,
official data released on Thurs-
day showed.

In comparison, the fiscal deficit
was8.2% of therevised FY22esti-
mates at the end of May in the
preceding year.

Inabsolute terms, the fiscal def:
icit - the gap between revenues
and spending that is met with
borrowing - was Rs 2.03 lakh
crore atthe end of May, as per the
data released by the Controller
Generalof Accounts (CGA).

“With a low 2% growth in reve-
nuereceiptsdampened by thefall
in the surplus transferred by the
RBI,a15% rise in revenue expen-
diture, and a robust 70% expan-
sion in capital spending, the Gov-

ernment of India's fiscal deficit
widened sharply....," said Aditi
Nayar, chief economist, [CRA.

India’s fiscal deficit is projected
at 64% of GDP for FY23 as
against 6.7% for the previous
year.

India Ratings and Research
(Ind-Ra) said continued high in-
flation leading to higher nominal
GDP is expected to help the Cen-
tre achieve its tax collection tar-
getof FY23

“No major threat to the govern-
ment's fiscal deficit target even
though the fiscal deficit is 65.6%
higher than last year during the
firsttwomonths of FY23,” it said.

ICRA expects a marginal fiscal
slippage.

“A higher nominal GDP vis-a-
vis the BE (budget estimate) is
likely to contain the expected fis-
cal deficit at 6.5% of GDP, only
shghﬂy exceeding the budgeted

% of GDP," Nayar said.

AP, Guj, TN Among 7 to Lead
Ease of Business Rankings

Delhi, Bihar and all the union territories score less than 50%

Our Bureau

New Delhi: Andhra Pradesh,
Gujarat, Haryana, Karnataka,
Punjab, Tamil Nadu and Telanga-
na have scored more than 90% in
the Centre’s ranking of states on
easeof doingbusiness.

The Business Reforms Action
Plan (BRAP) 2020 report has
changed the system of a simple
ranking toa band of states in the
samerangeof reformcompletion
and assesses them on 301 reform
action points that improve inves-
tor confidence and access to gov.
ernment services for citizens.

The last edition of the BRAP in

2019 showed Andhra Pradesh, Ut-
tar Pradesh and Telangana lead
the rankings.
“This shows that states are not
averse to beingrated in some way.
Best practices ave being adapted
and industry feels that thingsare
moving fast after the pandemic.
Many of the stepsthat were taken
up even before the pandemic
stood the test of time even during
the pandemic,” finance minister
Nirmala Sitharaman said while
launching thereport.

The second band of states with
80-90% score are Himachal Pra-
desh, Madhya Pradesh, Maha-
rashtra, Odisha, Uttarakhand
and Uttar Pradesh while the na-

PREVIOUS WINNERS
Thelastedition of the
BRAPin 2019 showed
AndhraPradesh, Uttar
Pradesh and Telangana
leading the rankings

tional capital territory of Delhi,
along with Bihar and all the
union territories scored lessthan
50°%. There were 108 new reforms
and first time reforms were as-
sessed in telecom, movie shoot-
ing, tourism and healthcare
amongothers.

“GST collections are going up
not because people are paying
more taxes but also loopholes be-
ing plugged because newer un-
registere peopleare

merceand industry minister Pi-
yush Goyal.

As per officials of the Depart-
ment for for Promotion of Indus-
try and Internal Trade (DPLT),
7496 reforms were covered in
BRAP 2020 in states as compared
t0 4,301 reforms in 2019.

30 states and UTs have devel-
oped their state single windoe
clearance systems and six are
developing them. 14 states have
onboarded the national single
window. Similarly, 20 states abd
UTS havedeveloped acentral in-
spection system, according to
officials.

“We need to bother about cost of
doing business and for that, one
important cost is on logistics. As
partof thenational logistics policy,
we arealsotryingto see if it will be
possible to transport things using
asingledocument instead for sepa-
trucks, railand

coming on board,” Sitharaman
said, adding that BRAP should
have a layer of capacity building
at various levels of administra-
tion-even panchayats.

“The rankings have evolved
significantly. From an original
assessment of what action each
state had taken, to a mix of ac-
tions taken, and feedback re-
ceived by stakeholders, to now a
100% fully feedback-based as-
sessment system,” said com-

shmmng " said
Anurag Jain.
Jainsaid that this year, the focus
is on decriminalization wherein
states play a major role, “Al
80% of thelegal provisionswhere
aperson can be sent to jail relates
to states. There are 5-6 states
where the total number of provi-
sions exceed 1,000,” he said, and
suggested that these can be con-
verted into a civil penalty or can

DPIT secretary

bemade compoundable.

AMITABH KANT
CEO, NITI AAYOG

India needs to sustain high trajectory growth for the next three decades.
Vast reforms that have been carried out will provide a major impetus

Future Lies in Technologlcal Disruption

Indiashould investin human capital andresearch
and development to technologically leapfrog and
Niti Aayog must become the ambassador of
technological disruption, Niti's outgoing chief
executive officer Amitabh Kant told Yogima Seth
sharma. Edited excerpts:

Alotof importantwork done atthe Aayog
over

But whatdo you think are your top few
achievements which have changed the
economic discourse?

AtNiti, I constantly strived todo innovative and
cutting-edge work. Wehavedriven initiatives
across the spectrum, right from driving trans-
formative mobility to enhancing socie-economic
outcomes in aspirational districtsto production-

toyou.

Q MAKING A MARK

Investmentsin
human capital and

R&D willbeatthe
coreof India's
ability totechnolog-
ically leapfrog

tomanufacturing, innovation andexports. The

showing a healthy rebound post Covid. How

raise revenuesand unlock efficiencies inexisting
assets.

We must getinto futuristicareas of growth like
Industry 4.0, advanced chemistry cell batteries,
advanced salar technologies, green hydrogen and
genomics. Investments in human capital and R&D
will be at the core of India's ability to technologi-
cally leapfroe.

India is witnessing ahighrateof inflation.
Though Reserve Bankof India isintervening,
what more canbedone?

Wearein the midst of a global rate hikecycle,
primarily aimed at combatinginflation. RBI has
taken timely action inraising interest rates, witha
cumulative 90 bps hike since April. The Centre,
too, hasplayedakey role by reducing excise

ti |
linked Incentive (PLI) schemes, Atal TinkeringLabs 12001

inschoolsto sustainable development goals and
from green hydrogen to circular economy.

pipell hasalso

beena game-changer.

When | look back at what we have been able to

deliver,afew things are personally very close to
myheart. Firstly, the startup movement. When we
launched it, there were justa hundred oddstar-
tupsand today we are the third largest ecosystem
with over 70,000 startups and over 101 unicorns.
Facilitating ease of doing business was anather
rewardingexperience

Adeeply persenal project for me has been the

batteriesandgreen

The future lies in technological disruption and
sunrise sectorsof growth.

Pushing

growthover the next few years?

Indianeeds to sustain high trajectory growth for

the next three decades. Vast reforms that have

beencarried aut will provide a major impetus.

World-class infrastructure, competitive enterpris-
will be crucial to

duties on petrol and diesel in May. Food prices

account forabout 45% of India’s inflation basket.
Going forward, agood monsoon will see food

pricesmoderate inthe coming months.

What is your take on India's capacity to

technologies suchasadvancedcel chemistry

e the future.

this goal,The compliance urden on businesees

Indiawill have tobe the first country inthe world
toindustrialise withouttheneed to carbonise. This
isnotachallenge. Rather. itisamassive opportu-

must|

by states. Cities must berecog-
nisedasengines of growth. States must utilise the

PM Gatishakti architecture to plan their infrastruc-
ture. Asset monetisation should be employedto

PLIschemes in labour-intensive sectors have
beenintroduced. Construction, whichisa arge

‘Re Better Than Others
Against US Dollar’

OurBureau

NewDelhi: Financeminister Nirmala Sitharaman on Thurs-
day said that the Indian currency is relatively bcuet placcd
than other global cur the Amer;
“Wearerelatively better placed. We arenot aclascdc\,onomy
Wearepartof theglobalised world. So, we will beimpacted (by
global developments),” Sitharaman said on the sidelines of
thelaunch of the Business Reforms Action Plan 2020 report.
‘Her statement assumessignificance in the wakeof the rupee
breaching79 per dollar mark for the
first time ever on Wednesday and
has also hit a series of lifetime lows
thismonth. A weaker rupeefuels in-
flation because India imports
around 85% of its oil needs.
Emerging market currencies in-
cluding the Indian Rupee have been
falling against the dollar amid geo-
{ political tensions in the wake of the
Russia-Ukraine war, high global
crude prices, sustained inflation
and central banks worldwide adopt-
ing hawkish monetary policy ap-
proach.
The RBI monetary policy commit-

teelastmonth

raised thereporate by 40 basis points, hoursahead of thean-
ticipated Fedrate hike, in itsits off-cycle meeting.

Last week, RBI Deputy Governor, Michael D Patra said the
central bank will not allow “jerky movements” of the rupee
while emphasising that the Indian currency has witnessed
leastdepreciation inrecent times.

employer, istaking offowing
through the National Infrastructure Pipeline.

Aspirational Districts Program which isthelargest Y- NItimust
becomethe
outcome-based governance programme where
ambassador of

we have cut through complexities and improved
socio-economic indicators of the 112 most back-
warddistricts of India through competition,

technological
disruptionin

FORM -G
INVITATION FOR EXPRESSION OF INTEREST

(Under Regulation 36A (1) of the Insolvency and Bankruptcy

(Insolvency Resolution Process for

Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

|Nama of the corporata deblor

KERALA WATER AUTHORITY e-Tender Notice
TuﬂerNc nmzz ZUSEIPHCMVPA, Dssghd corsrcon o s corr s a
of s *

sumpho.
i o :wdy tconend aisrv of e e, S, g s

4 ik o 100LL, caach s §pung s oy it dapos ppine
nlercoecis sppiyand

‘SUZUKI TEXTILES LIMITED

India.
collaboration and convergence.
I've had the opportunity todeliver onthe PLI 5
schemes, and these have really givenanimpetus o'
% Vel P economy is

2|Date of Incorporation of corporate debtor

Noverber 07, 7885

3] Authorly nder which corporats deblor
is incorporated | regitered

Registrar of Companies, Jaipur

w) 25,00,000. Tender fee: 115 o ot b fing tender, 26-07-2022, 04:00 pm.
2435637, Webits: www.kwa kerala.gow.in, www.ctenders kerala.gov.in
KWAJB GL-6-441-2022:23

Superintending Enginesr, PH Crcle Mivathipizne

4. Comporate idenity number [ imiled| jasih]
idenifcation number of corporate o

UI71Z4RJ1986PLCO0764

Bharat Petroleum Corporation
(A Government of india Enterprise)

5[ Address of the registersd ofice and
pincival office f any) of the
corporate deblor

Vilage Gudas, P.0. Mandal, Bhhwara - 311001
Rajasthan

FORM NO. NCLT 3A

& Insaivency commencement dats i
respectof corporate debtor

January 31, 2022

BHARAT GAS RESOURCES LIMITED
(A wholly owned subsidiary of
Bharat Petroleum Corporation Limited)

FORM NO. NCLT 3A

ADVERTISEMENT DETAILING PETITICN

7. Dala of rlabon of expression of interesi]

July 01, 2022

[PURSUANT TO RULE 35 OF THE NATIONAL COMPANY LAW
TRIBUNAL RULES, 2016]
COMPANY SCHEME PETITION

5 [Eigihiity for resaton

ADVERTISEMENT DETAILING PETITION

‘appiican
‘sectan 25(2)ih) of the Cods s avalable at

o e googie comdivelfldersi1UXnM
[EUs01CriGEjo7,255523pHOy Tusp=sharing

IN THE MATTER OF SECTIONS 230 TO 232 AND OTHER
APPLICABLE PROVISIONS OF
THE COMPANIES ACT 2013
AND

9 Norms ol nelg ol | ol undar
section 20 are availeble at

Horms of ity e sk o0 ot doston
nthe website of B8
icnaoboctismadbonibe followingink:
tipsidive.gocgle.com/flefd/1Do_JZcycMwGO
X051 CyO-peCrIKOBv/viewusp=sharing

IN THE MATTER OF SCHEME OF AMALGAMATION OF
BHARAT GAS RESOURCES LIMITED WITH BHARAT

PETROLEUM CORPORATION LIMITED AND THEIR
RESPECTIVE SHAREHOLDERS

Bharat Petroleum Corporation )

10] Lastdate for receipt of expressionof [ July 16, 2022
intees;

11.|Date of issue of provisional list of July 23, 2022
prospeciive resolution applicants

12, Last Gate for subrissicn of objocions (o | July 28, 2022

provisional st

Limited, a Company incorparated
under the Indian Companies Act,

2 DT Tl epeee
resolution apy

[Augustos, 2022

1913 having Gorporate Identity )
Number: L23220MH1952G 01008831 )

14 |Date ofissve n( formation memorandum,
\evaluation mix and reguas for resoluto

[1uy 28, 2022

and its registered ofice at Bharat )
Bhavan, PB 688, 486 Currimbhoy )

8 W o i e ok For

Pt Takel i dep k) ek

|t TO RULE 35 OF THE NATIONAL COMPANY LAW
TRIBUNAL RULES, 2016]
COMPANY SCHEME PETITION
IN THE MATTER OF SECTIONS 230 TO 232 AND OTHER
APPLICABLE PROVISIONS OF
THE COMPANIES ACT 2013
AND
IN THE MATTER OF SCHEME OF AMALGAMATION OF
BHARAT GAS RESOURCES LIMITED WITH BHARAT
PETROLEUM CORPORATION LIMITED AND THEIR
RESPECTIVE SHAREHOLDERS
Bharat Gas Resources Limited, a )
company incorporated under the )
Companies Act, 2013 having b}
Corporate Identity Number :
U11200MH2018G0OI310461 and its )
registered office at Bharat Bhavan, -
446 Currimbhoy Road, Ballard ) ---Petitioner Company/
4

Road Baliard Estate, Mumbal - 400 ) -..Petitionar plan, ovalzaion matrx, inormats o pavsioraling ISt wil be proied
, f d
001, Maharashtra, India Transferee Company ™ o muei\ o n Han eaugh smai a4
proided under sams shal be
NOTICE OF HEARING OF COMPANY SCHEME PETITION [rouded afor sbrisson of conetlt|
A Company Scheme Pelition was filed on June 9, 2022 by the undertaking by such applicantjs).
Petitioner Company under Sections 230 to 232 and olher applicable | [16-| Lasidatsfor sormssionofesolton lan] August 27, 2022

provisions of the Companies Act, 2013 {*Act”) for the sanctioning of
Scheme of Amalgammalion of Bharat Gas Resources Limited with

7. [Mannet of submiting resclution plans o
resolution professional

Prysical Copy in sealed envelope, along - wilh|
npen-drive

Bharat Patroleum Corporation Limited and their respective
shareholders (“Scheme”). The said Company Scheme Petition is
fixed for hearing before the Ministry of Corporate Affairs,

18]Estmated dats for submission of
resalution plan fo the Adjud
Authority for approval

(October 17, 2022

Govemment of India (“MCA”) on July 13, 2022 at New Delhi

Any person desirous of supporting or opposing the said Company
Scheme Petition should send to the Petitioner Company's

18| Name and regisiration number of the
escluton professional

Prashant Agrawal, nsclvency Professiondl
0. No.:
1BBUIPA - 001/IP —PODOS32017-18110127

Advocate - Mr. Mehul Shah, Parner at M/s. Khailan & Co. at
mehul.shah@khaitanco.com (in soft copy) andlor Mis. Khaitan & Co.,
One World Centre, 10" and 13" Floors, Tower 1C, 841 Senapati Bapat
Marg, Mumbai - 400 013, Maharashtra (in hard copy), notice of such

78] Name, Address and e=mal of e
rasoluten professional, as fegisterad
wilh the Board

PrashantAgrawal, nsohvency Professicnal
|Address: F — 106. First Floor, Sumer Complex,
(Geutam Maro, Behind Bagadia Bhawan, C-
[Scheme, Jaipur - 302001 Rajastnan
- a0 ppagrawal @gmail com

intentions, signed by himiner or his/her Advocate, name
and address, 50 as to reach the Petitioner Company’s Advocate not
later than two days before the date fixed for hearing of the said
Company Scheme Pefition. Where heishe seeks to oppose the
Company Scheme Petition, the grounds of appasition or a copy of his/

21[Aduross and omai to bo used for
corespondencs with e resohtion
professional

Prashantagrawal, Resolben Professional
aress: F - 106, First Fioor, Sumer Camplex,

(Gautam Verg, Behing Bagadia Bhawan, C.

[Scheme. Jaipur- 302001 Rajastran

E.- mailD:cirp suzuki@gral.com/

her affidavit shall be fumished with such notice and a copy thereof be

served on the Peilioner Company's Advocale al the aforesaid

22 [Furher Dolails are avalable at or witn

Sameasponino. 21

address, notless thy hearing,

28|Date of puplication of Form &

July 01, 2022

Estate, Mumbs ) Transferor Company

NOTICE OF HEARING OF COMPANY SCHEME PETITION

A Gompany Scheme Peition was filed on June 9, 2022 by the
Pelitioner Company under Sections 230 to 232 and other applicable
provisions of the Companies Act, 2013 (“Act”) for the sanctioning of
Scheme of Amalgamation of Bharat Gas Resources Limited with
Bharat Petroleum Corporation Limited and their respective
shareholders (“Scheme”). The said Company Scheme Petition is
fixed for hearing befare the Ministry of Corporate Affairs,
Governmentof India (“MCA”) on July 13, 2022 at New Delhi.

Any person desirous of supporting or opposing the said Company
Scheme Petition should send to the Petitioner Company’s
Advocate - Mr. Mehul Shah, Partner at M/s. Khaitan & Co. at
mehul shah @khaitanco com (in soft copy) andfor Mis. Khaitan & Co.,
One World Centre, 10° and 13" Floors, Tower 1C, 841 Senapati Bapat

E-mail: sjvncontractdelhi @ gmail.com  East Kidwai Nagar, New Delni-110023
Our Shared Vision: 5000 MW by 2023; 25000 MW by 2030; 50000 MW by 2040

T RS SJVN Limited
f (viree T o e wda §OR H I@)
~Z.2| (AJoint Venture of Govt. of India & Govt. of H.P)
CIN No. L40101HP1983G0I008409
NOTICE INVITING REQUEST FOR GUOTATION _
RIQ No: SJVN/CC-Delhi/LO/C&P/4322 2022
SJVN invites OFFLINE Reguest For Quotation (RIQ) Hcm me eligile
Firms for “Invitation for Bids for Securitization of Revenue of Nathpa
Jhakri Hydro Power Station (NJHPS)". The RIQ Document can be
downloaded fram the websites www.s|vn.nic.in, www.eprocure.gov.in
and www.shicaps.com from 01.07.2022 by 09:00 Hrs up to 01.08.2022
till 15:00 Hrs. The BicApplication s to be submitted OFFLINE to the RIQ
Inviting Authority. The prospective bidders/Applicant are requested to
remain updated any clarification or
netification cencerned with this RIQ as no further information will be
published n respect ofthis RfQ through any othermedia,

LastDate &Time for submission of Bids/Applications: 01.08.20221ill 15:00 Hrs.

Dale &Time of opening of Bids/ Applicalions +01.08.2022 a116:00 Hrs
Dy. General Manager (LO-C&P)

6th Floor, Tower 1, NBCC Office Complex,

Pn.-011-61901906/61901953

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
POLAR MARMO AGGLOMERATES LIMITED
RELEVANT PARTICULARS
Name of Poar mited

Date of Incorporaton of Corporate Debtof 25/11/1887

3. [ Authary undr which Corporate dobior | Registar of Companes, Raesihan Japur
is incorporated! registered

. [Corporate Idenity Number Limited Liabilfy | 14102R.1987PLC007839
denification Number of Corporate deblor

5. [Fddress of he rog stered offe & prinopal $p1-3, Il e, g g,
offce (fary) of Corparate deblor Utaipur-313001, Rajas

. [Insolvency commencement datein | Order pranounced by 5 ucu 0

23.06.2022 for initiation of CIRP in case of
Comporate Deftor and coyof

respect of corporate debtor 0 o
Upoates nNCLT Wiebatson 705 2022

20.12.2022 (180 Days from the Insolvency

7. |Estimated date of closure of insclvency
Commencamen Date)

resolution procass

8 Percn wl episraton ke ofthe
ency professional acting as interim

Mr. Hari Babu Sharma
Re1g No. \EBWPAUUZ’\P-NOU?EW
rosoluton professianal

[Address and e-mail of the inerim resolution

Hadress C 13 Kardham Scheme
professional, as registered with the Board jost

Kalwad Road, Jaipur 302012,
mail. nari5d_sharma @redifm:

sthan|

‘Address: C 131, Kardhani Scheme,
Kalwad Road, Jaipur 302012, Rajasthan.
E-mail hari4 Loom

Address and e-mal Io be used for
correspondence with e interim esoluton
professiora

11. [ Last dafe for submission of diaims 12.07.2022

12. |Classes of credilors, fany, under clause (6]
cn sub-sacton (6A) ofsecton 21, ascertan)

Name the class{es) - NA

Namesn oy Pl gttt | (N5
5| 2NA

Marg, Mumbai - 400 013, Maharashra (in hard copy), notice of such
intentions, signed by him/her or his/her Advocate, with hisier full name
and address, so as to reach the Petitioner Company's Advocate not
later than two days before the date fixed for hearing of the said
Company Scheme Petition. Where hefshe seeks to oppose the
Company Scheme Petition, the grounds of opposition or a copy of his/
her affidavit shall be fumished with such notice and a copy thereof be
served on the Petitioner Company’s Advocate at the aforesaid

A copy of the Company Scheme Petition will be fumished by the
undersigned to any person requiring the same on payment of the
prescribed charges forthe same Sdi-

Date: June 30, 2022 V Kala
Place: Mumbai Company Secretary

Energi

s, Energising Naya Bharat

Reg.
Date: 01.07.2022
Place: Jaipur

Address: F -

108, Fi m Marg
Behind Bagadia Bhawan, C - Scheme, Jaipur -302001

Suzuki Textiles Limited

[ jer CIRP)

ant Agrawal
(Resolutio on Professional

o, BBIPA 001HP POOOSS201? 10127
Ioor, Sumer Complex, Gautar

address, not thedate fixed for hearing.
A copy of the Gompany Scheme Petition will be fumished by the
undersigned to any person requiring the same on payment of the
prescribed charges for the same.
Sdr-
Esha Tulsiani
Company Secretary

Date: June 30, 2022
Place: Mumbai

b s {Thres names for each ciess)

@) Refevant Forms and

Webinkhit 100! govindowmicadlorm il
Physica

o]
Jare available at: Kalwad Road, Jaipur 302012, Rajasthan.

Notice s hereby given that the National Gompany Law Tribunal, Jaipur Bench has
rdered the commencement of a Corporate Insalvency Resolution Process of the Polar

Marmo Agglomerales Lirited or 23062022 .. Insaveney comancement it he

copy of order was uploaded on 2

“The creditors of Polar Marmo Awlnmm«n Limited, are hereby called upon o submit

their laims il proaf on of belore 12,07.2022 (o the Inlerim Resolution Prolessional al.

the agdress mentoned against eniry No. 10.

The financal crediors shal suomt thair laims with proof by electronc means orly. Al

olher crediors may submilthe clairns with proof i persan, by postar by eleclronc means.

Submission offase or misleacing praofs of olaim shall afiract penalts

Date: 30.06.2022 Hari Babu Sharma (interim Resolution Professional)
Piace: Jaipur Reg. No. - IBBI/IPA-002/IP-NOOTETI2019-2020112477
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FORM
PUBLIC ANNOU

A
NCEMENT
{Under Regulation 6 of the Insolvency and Bankruptey Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
POLAR MARMO AGGLOMERATES LIMITED




